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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH I

AT HYDERABAD | .

0.,4,N0,1556/95 - Date of Order: 2.6.96

BETHEEN 3 : ‘ {

S,.,Madhava Rao 5 .. Applicant, |

AND

1. Union of India, rep, by Secretary !
Ministry of Communications, Dept, , |
of Telecommunications, L
New Delhi - 110 001, - .
2. General Manager, TelecowmunicatioBS,
Hyderabad Telephones, Suryalok Complex, 1
Hyderabad - 500 001,

3. Area Manager (ﬁouiﬁlfTelecommunicétionsl
Te lephone Bhavan, Hyderabad - 500 004, |

4, Bfficer Incharge, Central Govt, | b |
Health Services (CGHS), Kendriya |
Swasthya Bhavan, Hyderabad-le, ' !

5, Director, Nizam's Institute of Medical

Sciences, Panjagutta, Hyderabad-432, s« Respondents, i
- | |
- - — 1 . |
] | .
Counsel for the Applicant .o Mr.B.5.A Satya- 3
i narayana
Counsel for the Respondents .+ Mr,N,V.Raghava Réddﬁ

. | 4
HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) |

o

--— 1
JUDGEMENT | |
X Oral order as per Hon'ble Shri R.Réngarajan,Menber(Admn.) X
The applicant i3 a Technical Supervisor under R3,
His wife underwent an operation in Nizam's Institute of Medical |
Sciences MIM3)., The procedurel) operation lre‘cuz_red is \termed/ ) ‘

! \
"Percutdrlous Baloon Mitral Valve /Mitral Valve Replﬁcement‘ i

indicated
gﬁggi v lletter dated 13,10,92, The‘appllcant states that the

operation perforned was for Mitral Valve Replacement, An
amount of s, 76, 000/~ was directly deposited by the Telecom
department to NIMS for performing this operation. As per the
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medical bill (A-2) submitted by NIMS the charges for the
apove said operation was billed as gs,59,602/-, &n amount

of Bs.16,598/- which was excess paid by the Government to RIMS
had been returned to the Telecomunication authorities, Hence
there is no diSpute in regard to the recovery of &s,.16,578/-
from the NINMS,

. for a reimbursable
2. The applicant waS(@pprbvéq§Z§mwunt of Rs, 50,617/~ for

performing the surgery and an amount of f5,8, 985/~ was sought
to pe recovered from the applicant as m.59,602/— has been
retained by the NIMS for performing the operation., It is
further stated that the Telecommunication department has
advised the applicant thatQEis entitled'for reimbursement
of only %Jgﬁzﬁiﬁy— and that amount of %.3,985/- paid excess
to NIMS has to be recovered from his saléry. It is further
stated that the recovery had already started and partial amoun%
hadeEEﬁﬁ-feeovered from him, '

: : |
3 This OA is filed that the rate of gs.50,617/- fixed for

_

r
the operation by R4 is arbitrary and that his medical claim

pill for Rs,59,602/- has tp be passed in full as per the bill,

issued by R5 at Annexure - 2,

f |
4, The main contention of the applicant in this OA is |

and it
,that NIMS is a reputed medical hosSpital of the State/has
charged £5.59,602/- for the gperagion performed to his wife. ‘
The particular operation performed on the wife of the applicantg
|

is not included in the list of approved rates for reimbursement
of Central Government employees issued by:R4. Hence the rates
as prescribed by NIMS has to be treated as a factual reimbur-
sement and henCe he should not be asked to pay back 8,8, 985/-

as extra paid to NIMS,

5... The learned standing counsel for the respondents

submitted that the rate prescribed for the above said operation

~



i is included in the approved list and on that basis the recovery

I respondents when they asked the applicant to reimburse Rs.8,985/-

‘lwas made, Hence there is no arbitrariness on the part of the

‘las excess paid to NIMS for performing the operation,

6. In this case factual verification is involved, It is

:to be checked whether the approved list contains the rates
chargeble for the said operation perforned‘in NIMS, If the
charges for th?s operation is already included in the list
Gthe applicant has to be reimbursed as per tﬁe approved list,

:If on the otherhand the charges fér this opesration is not .

.included in the approved list as averred bj‘the applicant
reapprise. i
then R4 shOUJd”Lﬂ?g ~___Jthe charges required for perfoming

this operation, if required in consulitation with NWIMS and
1 : )

‘decide the actual amount reimbursable to the applicant for !

P

performing the above: Joperation, On thc‘@?%%ﬁxﬂéﬁﬁﬁﬁiﬁﬁiﬁ?.

“investiqga; . defermined e l
téémogntf?iA_?fbggebe reimbursed has toc be,/co ) and if no FECOVeEryy

e s Sh ey

) WU
S from the applicant on the basis of above 3n -
(.>nt)is to be made{the aiount already recovered from the 1

Wapplicant should be retuwrned back. ;

7. The OA is disposed of as above, Time for compliance is
1 . .

54 months from the date of receipt of a copy of this order,

No costs, o !

( RCRANGARATAN )
Membe r (A, )

Dated: 2nd July, 1996 |

(Dictated in Open Court) |
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Cepy to:- i :

_ ' |
The Secretary, Ministry of!/ Communicatiens, Union of
India, Dept., of Telecommunications, New Delhi,

Gener31'Manag»r, Telecommunications, Hyderabad Tele-
phones, Suryalok cgmplex. Hyderabad.

Area Manager(South), Teleccmmunicatiens. Telephone
Bhavan, Hyderabad,

Officer Incharge, Central Govt, Health Seccices(CGHS)

- Kendriya Swasthya Bhavan, Hyd.

Director, Nizam's Institute of Medical Sciences,
Panjagutta, Hyd. \

One_¢@py to sri. B.S.A.Satyanarayana, advocate, CAT,Hyt

One copy to Sri. N.V.Raghava Reddy.lAddl. cGsc, CAT, Hﬁ
8. One copy to Library, CAT, Hyd, o '
9, One épare CODYs T i
} .
. T
Rsm/-
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